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CENTRAL ALMINISTRATIVE TRIBUNAL
TUCKNOW BENCH, LUCKNOW.

Cont No.6/92 In C.ANo. 440/91

Mohd, Naseem Xhan —me—we ——— --=Applicant
' " wV S :
Shri, Bhagwati Prasad @nd another - Respondents.

N 1

Dateds20.11 .92

Hen'ble Mr. Justice U.C.Srivastava,V.C.
Hon'ble Mr. K. Obayya, A.M. S T

' The applicant ‘has made a complaint in this
conternpt applic—»tion thaﬁ the interim ofﬁer passed in
| 0 A No.440/91 dated 4,11.91, has been vmlated and as such
Lhe respondents snoulcx be punished under i.ontempt of

«(f. ct Vide order dated 4, 11.91, the operation of

the orﬁ\@\ dat:ed 25,,.91 by whlch the apphcant s- services |
o
were te)}cm 'nated was stayed with the reqult that the

apgllcantf was deemad to he continuing in serv;.ce. Shri

4~

Hari. 0 Sd_ngh who has put in appearance on behalf of

o

contemners before us today, has pmduced a copy of the #ﬁ"‘

letter which is s«id to nave been received by some official

on behalf of D.R.M. in writing in which it has been said #h#

that the payment of"wages for the month off November,1991 to

-

' April 1992 amounting to ks 4,802/~ has becn ‘sent. to Station
Behraich meanlng thereby t’nis payment has been made to

600““7 the gpplicant. Learn€d counsel for the applicant statec'!s_‘

~ that the payment of the earlier period has not been made

and as such the contempt still 'services. Only the termination

- ofder was stayed and it was nowhere provided thst the

7

entire back wages shall 'a_lso;be pngid. Accordingly, it can

A ,
‘not be said that & any contempt has been committed or any

contempt still services. But we e}ipeg:t ‘that now the payment
to which the gpplicant is entitled, will be paid within

a period of three months from the date of communication

of this order. With the above obsematién,t‘his cont empt

application is éonsigned and the notices are discahrged.
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to have been 'recgigred,by some official on behalf of_ERM iﬁ
writing in which it h&s been said that the payment of wages
for the month of Novembe;,1991 to A;prii,"1992 am,odhting t; |

Rs.4, 802/~ has been sent %o station Behraich meaning thereby 4
this payment has been made to the applic‘ént.; L‘eérped counsql |
for the a’pplicant States that the payment of the earlier period
has not been made and as such the contempt still surv:{eé. Only
the termination order was stayed and it was nq&here proviled

- that the entire back wages sh‘ali also bé paid.» Accordingly, it
cannot be 'said thét any contempt has beg_-n kuc?atﬁmitted ‘or any «
éontempt still survives.But we expect that now the payment

to ‘which the applicant is entitled, will be paid within a

| pericd of three months from thé date of communication of this. , -

o:;der.With‘ the above cobservation, this dontempt application

/ s .
is consigned and the notices are discharged.
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VICE CHAIRMAN,




